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Sh. Rahul Chaudhary, Advocate for the petitioner. The present case is filed as
a fresh case under Section 71(10) of the Companies Act, 2013 seeking a direction
from this Court to the respondent company to release the payments due under the

fixed deposits.

Notice be 1ssued to the respondents’ company. Petitioner counsel is also at
liberty to serve a spare copy of the petition to the counsel for the respondent

company.

The matter be listed on 29" November, 2017.
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